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[Mr. Speaker]

to the point. If I try to cut them short,
1 will appear to be rude and | am trying
to avoid it. But only three questions for
the cntire Question Hour is too small a
number. The moment some hon. Members
get up 1o ask a supplementary 1 get a little
nervous because they preface each question
with & big speech. | may point out here
that if they continue this practice it Is they
that lose  If they do not co-operate with
me and 1 ring the bell, it will be a little
rude. So, 1 want your co-operation. From
tomorrow | will be a little quick in dispos-
ing of questions. 1 will only try. If1
fall, T will have to revert to the present
practice of two or three questions per
duy.
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MR. SPEAKER : That difficulty is
there. Because, when seniors get up, the
juniors on their part suffer because 1 um
inclined to call the seniors when they get
up. So, naturally, the juniors are suffering.

SHRI RANGA (Srikakulum) :
seniors are not getting up at all.

The

MR. SPEAKER : Only some of them
are doing it and then I cannot help it.

Then, Shri Hem Barua asked why this
Calling Attention was admitted. 1 may
poiot out that the other one has also been
admitted. But there the Ministry wants
time to get the particulars. In this case,
being a matter connected with Delhi, they
could get the information immediately.
Aciually, iwo or three important subjecis
are pending. This was put in today only
to fill upa gup. In the normal course,
this should have fouad a place later on,
day aflier tomorrow. In regard to the
teachers, the hon. Minister wabls some
time to collect information from UP and
that is why this has been put up for today.

1243 hrp.
RE, QUESTION OF PRIVILEGE

SHRI 1. M. BISWAS (Bankaura) : Mr.
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Speaker, Sir, having received your kind
consent under rule 222 to ralse a question
of privilege arising out of my sn-calied
arrest and delention between 19th and 20th
September 1968 in Purulia district in West
Bengal, | rise here to place the facts before
the House. The facts of the case are as
follows :

I was arrested by the police at Adra,
Puru'ia District in West Bengal on 19th
September 1968 at about 6,30 a, m. under
section 147/353 IPC, section 5 of the Ordi-
nance of September 1968 and section 1008
of the Indiun Reilway Act. | was then
produced before Shri 8. K. Ganguli, Magis-
trate Ist Class, Purulia at about 4 p. m.
The Magistrate immediately released me on
the ground that the investing officer did not
send copy of case diary add the first infor-
mation report of the case (vid+ Parliament
Bulletin  Part 11 No. 856). But | was kept
under detention by the police unlawfully
till 100 a. m. on 28th September 1968. At
4 p. m. | was released by the Mugistrate
but the police detained me up to 1.00 a.m.
without any authority and without any
wurrant ol arrest.

While under unlawful detention by the
police I was re-arrested at about | A. M.
on 20th September, 1968, and produced be-
fore the sub-divisional magistrate, Purulla, at
about 2.20 A. M. on 20th September, who
ordered for my release on PR bond at
about 2.30 A. M.

From the above it will be seer: that I
was held in custody by the police even
after my release ut 4.00 P.M. on the 19th
Scptember tili 1 A. M. on the 20th. It
uppears that no information was sel to
the Lok Sabha Secretariat about this arrest
and the illegal detention. The mugistrate
who released me on PR bond did not also
inform the Lok Sabha Secretariat. All
these constitute & clear breach of privilege
of a Member of the House and the House
itsell.

In this connection 1 would invite your
attention 1o rules 229 and 230 of the Rules
of Procedure and Conduct of Business in
Lok Sabha. The matter may, therefore,
kindly be referred to the Privileges Com-
mittee.

THE MINISTER OF HOME AFFAIRS
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(SHRI Y. B, CHAVAN): We will give
all the details in the course of the day.

MR. SPEAKER : Tomorrow.

SHRI Y. B, CHAVAN : Certainly,

lomorrow.

st wy femd (gX) : werw
AR, 97 20 AgT w1 & g & faan
ar, A §% o ag w2y 9v fr ag fadar-
fawre &1 ATAAT "R &1 qrA-AfA #
qTHET ¢ SwET W1 AR 1 g A
¥ g fz 9w oifes w0 71 &
gaeg A2 & W s §omd
®HA AN 4, 9 §FT I AHIT T
et #X wwar ¢ %, Foagr oA
qifrarizd) dfeew & ot 3gn faar ar,
g% wgare AR fadrfew &1 AT A
£ "z 9 qrA-gifr g€ & @ g W
¥ guw werar froww @ ¥ gare #1E
1 ftg & w33 faar 9w 99 ag 79
fez1€ &7 gaw 2y, A 9@ ag @rfzr e
wram & wd freera & fao w49
1 FTEAY wraTT AE 9t )

graw W A R faww ¥ A
warar fs & ghw s & A afar
v aren 2, & afear ge s wfeq
wrey wg1 fr fee o wve wrzd & fr A
g %12 & frapa &1 TR TF 1w
gt w12 w1 g g @0 IR aw
wrare gur fe A faeTs SR-ATITAT
qrrqa:w-iiqwarmﬁsré‘lwﬂtfﬁ
q;dqgmm[manmm%
ey gag W wE-griE W swEd ©
fatraTfaeTI-WT T GATT wWar, oy s
e WY fawrs & § ¥ 1 e A
L

Afrr 2 & Y w7@ & o=y ¥ wwEn
e N ey oo e e gw 161 #
gﬁra%nrritiﬁﬁrtﬁrﬁgi,'aﬁ
ot seiaa oE w1 wkwr At @,
wafey X6 fresardy wiw it dx-eglt

AGRAHAYANA 12, 1890 (S4K4)

Privllege 214
91 3 ag it W von o fe oo
Wit e W wiw g A gi k@
afrege & qro ffirrs srfore v
T 344 ¥ agT g fewma & o o
iwrgt o1 Aed am o ag A
s s ) fr 3D frewmd W o
feuaa & wod w1 ®1€ w1 A q@Ta
T, ax fe dfeerr & ageex 22 %
qET g UF =|fw w—wd e
#HY-TTET ¥ @ A —A @ T
freerrd w1 oy wATAT "Wl

aw arx §A qftw w12 & o el
£ fir o gaR w57 § wm-grfa &Y w74-
Y g &, oY weae a1 w1 W §igd
o wfifen i @ wAT § 1 W O
afezm S o Tz ZW ¥ WX TEA
w71 ¥ gu urew) efife gz 37 & f
FarT § | ag aeT oy gefw A g,
ot fs arx & o ardr 1 fes ooy
MNaz af W fr ghw o g
vAfe gt o aff, st A ae W 2,
W ATER

FMghaez & qur s at 116
arfagi &1 ¥ar iMr | T qx wfezq oy
Aww fF ok at ¥ AN Gaen gar 8,
THE Ot § gN guie b fe goee
e dwer w1 o few wmen
aTEw A s e gwn e 110 sl
o Wiy frmm W@ A g oft
qgt v k1§37 aw A we e
fe war AT 116 wrfadi ) Fogr wed w1
e &‘"t L (Imterruption}

MR. SPEAKER : Order, order. | do
not want anybody to explain Mr. Madhu
Limaye's case.

On that day, we sald that let the Sup-
reme Court judgment come. We have
read in the papers that they have reserved
the judgment. OfF course, you huse been
released. The detailed judgment, on what
grounds you have been released, should be
sot before that. | should also sew it ; the
Government should also see it. | alao ¢x-
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[Mr. Speaker]

pect the Minister later on, after seeing the
judgment, to say something about it. A
copy of the judgment will come. Itisa
matter of a few hours or one or two days,
whatever it is. The judgment must be
seen. | have already said on that day that
after the judgment is given, we shall exa-
mine this case. [ shall look into it and
give my ruling after |1 hear the Government,
the Home Minister and the Law Minister.
As | said, we should not take it as Mr.
Madhu Limaye's case at all. We should
take it as a case of the hon. Member of
this House to whichever party he may be-
long. There wre different Governments
belonging to different parties in different
States. We shall see what we should do
in the matter. The Papers to be laid.

12 51 hrs.
PAPERS LAID ON THE TABLE

Report of Railway Accidents Inquiry
Commlttee

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRIR. L.
CHATURVEDI) : On behalf of Shri C.M.
Poonacha, 1 beg to lay on the Table a copy
of the Report of the Railway Accidents
Inquiry Committee, 1968—Part 1. [Placed
in Library. Sec No. LT-2462/68)

Export of Minerals and Ores Amend-
ment Rules

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): On behalf
of Shri Dinesh Singh, I beg to lay on the
Table a copy ©f the Export of Minerals and
Ores—Group 11 (Inspection) Amendment
Rules, 1968, published in Notification No.
S. 0. 3978 io Gazette of India. dated the
12th November, 1968, under sub-section (3)
of section 17 of the Export (Quality Control
and Inspecticn) Act, 1963. [Placed in
Library. See No. LT-2460/68).

Cottun Textile Companies (Amendment)
Rules NeotiBcation under Forward Coa-
tracts (Regulation) Actetc,

SHR1 MOHD. SHAFI QURESHI :
1 beg to lay on the Table—

(1) A copy of the Cotton Textlle
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Companies (Management of Under-
takings and Liguidation or Re-
construction) (Amendment) Rules,
1968, published in MNotification
No. G.S. R. 1918 in Gazette of
India dated the 2nd November,
1968, under sub-section (2} of sec-
tion 10 of the Cotton Textile Com-
punies (Management of Under-
takings and Liquidation or Re-
construction) Act, 1967. [Placed
in Library, See No. LT-2461/98).

A copy of Notification No. 8. O.
4098 (English wversion) and S. O.
4099 (Hindi version) published in
Gazette of India, dated the 15th
November, 1968, issued under
section 5 of the Forward Contracts
(Regulation) Act, 1952. [Placed in
Library. See Nos, LT-2456 and
LT-2457/68).

A copy each of the following Noti«
flcations under sub-section (2) of
section 18A of the Industries
(Development und Regulation)
Act, 1951 ;

(i) S. 0O, 3246 publishdd in
Gazetie of India dated the
14th September, 1968. [ Pluced
in Library, See No. LT-2463/
68).

(ii) 8. 0. 3746 published in
Gazette of India dated the
26th October, 1968, containing
corrigeodum to S. 0. 3246
published in Gazette of India,
dated the 14th September, 1968.
[Piaced in Library. See No,
LT-2464/68).

A copy of the Audited Acconnts

of the Central Silk Board for the

year 1966-67. [Placed in Library. See

No. LT-2458/68).

A copy of the Apnual Report of

the Central Silk Board for the

year 1967-68. [Placed in Lierary. See

No. LT-2459/68).

(2)

(3

4)

(5

12,52 hrs,

STATEMENT RE. THREATENED STRIKE
BY LIC EMPLOYEES

MR. SPEAKER : Shrl Morarjl Desal.



